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GOVERNMENT OF KERALA

' Lrw (Leglslrtlon-C) Deprrtment

NOTIFICATION

No. 19228/Leg.Cl/2018/law. 
t5th septembet 20t8

Ddted. Thirurana thaptmm, 3qtl, Chingan\ tI94
lmaE;a;:Tr7|.

. In pursuance of clause (3) of Article 348 of the Constilution of
India. the Covemor of Kerala is pleased to autborise the publication in the

Gazette of the following tmnslation in English language of the Kerala

Municipality (Thid Amendmenl) Ordinance, 2018 (49 of 2018).

By order of the Govemor,

B. G HARTNDRAN^']H,

La$'Secrcrary.
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lTranslatior in English of "20l8-der oa69 6lctl cDl dc engl

(olcrrco 0..,('o)ll) 6cdod(',da$" published undct thc autho.ity of tha

Govemor.l

ORDINANCE No. a9 oF t[tt'

THE KERALA MIJNICIPALITY
(TIIIR.D AMENDMTND ORDINANCE, 2OI 8

Promulgated by the Governor of Kerala in tie Sixty-tritrth Year of the

R€Dublic of hdia.

AN

ORDINANCE

further to a eiil lhe Kerala Muricipolitl Act, 1994,

PngaraDlb.-Wrunsas, it is expedient furtber to ameld ibe Kerala

Municipality Act, 1994 (20 of 1994) for thc purPoscs hereinaftcr

qearing;

AND WIIEREAS, lhe ljgislative A$qftly of thc Strte of Kemla ir mt

in scssi@, atd the Govenor of lGrala is satigfied dut circumstaEs cxirt

which r€nder it oecessary for him to take idrmedi.te actiotl;

No\v, THEREFoRE, in cxercise of the powcrs coofcrr€d by cl.use (l)
of Articlc 213 of thc Cotstitution of Indi. thc Covemor of Kcr"ala is

pleascd to pronulgate dle following Ondinancq-

l. Short,ille and commencement.-( | ) This ordinance may be

call€d the Kemla Mutricipality (Thid Amendi!€nt) dinano6' 2018'

(2) tt shall corne into forcc at onc€.

t Lanlr.
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2. Act 20 oJ' Igg4 to be temporarily amended._-Dunng the period
of operatjon of this Ondinance, rhe Kerala Municipality Acr, 1994 (20 of
1994) (hereinafter refened ro as the priacipal Act) shall heve effecl
subjec( to the amendment sp€cified in s€ction 3.

3. Amendment of section 326.-h the principal Act, in
section 326, after sub-sectio[ (3), the following sub-section shall be
iDssted, namely:-

'{4) Notwithst nding anylhing contaiDed in this Act or any other law
for the time being in force, the Coverrtment may, if satislied that it is
decessary to do so in the public intercst, make almngemerlts orr cottaact
basis or otb€nris€ for the collectiorl traospo(atio4 dislosal and proccssing
of solid waste, rubbish, ffl& and such other materials fiom. two or oror€
Mudcipalities either dircctly or through the agency authroised by the
Covcmment or uEdorlake aay project, for the collection" traaspontiotr,
disposal add processidg of solid waste, rubbish. filth and such othor
materials, involviry colsidemble expe{ditue.".

P. SATHASIVAM,
COI'ERNOR,


